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{applicant in person.
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feployess State Insuranze (Mrporation
ghoough its Directsr Gensral Shri B,R.Basu,
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{By ’ﬁdﬂo solicitor Genaral Shri Reddy with Shri G, R
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fpplicant alleges mntumacious disobedience

of the Tribunals?! judgment dated 13.2.87 in T. A.No.
492/86 Dr. (Mra3. Pram Lata Choudhari Vs. Saplgyesa
Stata Inzurance Oormporation to the exteat that
study Leave praysd for had n@t'bssﬂ sanctioned,

and the epplicant uag not placed in the scal@ of

" Rse 0D=4500 after & years of servies as was gmwtad
to othar ESIC Medical Uff‘icars Growp ) §

20 it is well ssitlsd that the pumoss of
initiating Gentampt of urt p rocesdings againsf.
all@éad contemnor® is to inatil raspect for the

law and the judicial procensse It 1s amatter batusen

the eourt and the allegasd eonternors and is not

For agitsting the privete rights of an individuale
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3. There i3 no specifie direction in the impurged
judgman% dated ‘3‘9.2.87 callmg wpon the raspondents te
grant the spplicent study lsave . or &0 placs him in

the scale of s, 3000-4300 won complotion of 4 years!
sagrvices Im thé abéenc_ of any susch specifie direction,
if the epplicent still wntends that thess bensfite
flow out of the judgment dated 19.2.67 it is open. to
sgitate the sene through the bmc@dura estabiished

by 1lau, A@ is not the apprap'x'iae@ instmment for

tho pupodse

4 The CP is disnissed snd notices to allaged

contsanors arse discharpgad.
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